IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: AT

HYDERABAD

C.F.N0.%0 of 1997 in 0.A.N6,.1061 OF 1997. Date eof Order=31-3-19§ﬁ.‘

G

'] s

Between:
M.V.Rao, .+ Applicant
' and

1, R,N,Malhotra,
General Manager,
Seuth Eastern Railway,
Gardenreach,Calcutta,

2. Debasis Ray,
Chief Personnel Officer,
South Eastern Railway,
General Manager's COffice,
Gardenreach,Calcutta.

3. P.Suédhakar,
Divisional Railway -Manager,

Seuth Eastern Railway,

Doendaparthy, Visakhapatnam,
.. Respoendents

CGUNSEL FOR THE APPLICANT :: Mr.G.Ramachandra Rao
COUNSEL FOR THE RESPONDENTS:: Mr.C.V.Malla Reddy
CORAM:
THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN}

AND

THE HON'BLE SRI B.S.JAI FPARAMESHWAR{JUDL)

t ORDER:

ORAL CRDER (PER HCN'BLE SRI R.RANGARAJAN,MEMBER(A) )

fieard Mr.G,Ramachandra Rao for the Applicant

and Mr,.C,V,Malla Reddy fer the Respondents.

ijl,/’ | f)//’ . .....%




2. This 0.A. was dispoesed of with the felleowing direction:-

®What is, hewever, urgently required is that
sanctien ef his terminal benefits should ﬁat
be delayed en any account, Respondent-1 is,
therefere, directed te have this case examined
without any less of time and te enSu;é'that all
. the claims are fuly precessed, sanctiened, and
settled within a3 periéd of 45 days from the

date of receipt of a copy of this Order.™

3. Today, the learned Counsel for the respendents preduced
a Letter Ne.WPE/22/CP:90/97, Jdated:18-3-1998 addressed te their
Fespondents Cecunsel C,V,Malla Reddy. As per this the P.F.,
CGEGIS, Leave Salary,,Cemmutation of Pensien and sanctionrof

‘ wﬁ-ﬂv\.u‘) _ L deres
the pension has been édeme and the Cheque Numbers alse been

indicated,

4, In view of the abeve, the C,P, is clesed, No cests,

(The letter referred to abeve is taken en recerd),

4,

©{_BeSTTAI PARAMESHWAR ) ( R.PANGARAJAN )

%\]@\ {MBER(J) " MEMBER(A)

e | ]

.~ Datedithis the 31st day of March,998 (\r/
. Dictated in the Open Coeurt Qﬁhzs$~/;:///
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